
0,A.No. 241/98 

0RER DATED ; 11-12-2002. 

The Applicarlt,Shri GObardhan swain, has fi13 

this Original Application under section 19 of the Adrnn. 

Tribunals Act,1985 seeking the following relief;- 

ro pass appropriate order directing the 

respondent NO.2 to sponsor his name for 

the pOst of EDMc/Packer in daily market 

Sub post Office4, 

pact remainsjt for filling ut- of the post 

of E.D.PCker,Daily Market post Office, ROurkela the 

Respondent No. 2(SuD Divisional InspectOr(POstal) ,Rourkela 

test Sub_Division,Rourke1a),rhe name of the A3pliCaflt 

did not sponsor by the Employment ExCharlge,Rourkela. 

Employment Exchange, Rourkela, Resondeflt NO. 3 has also 

not filed any Counter, even though notice was ibsued to 

him. Earlier,pricr to 19.8.19991  inStruction on the subject 

was that the vacancies of ED Agents would be notified to 

the Employment Exchange calling the nomiriatiQ-ls within 

30 days and recourse to issue of open advertisement should 

be taken Only when the Employment Exchange fails to 

nominate c;Fndid ,3te6 as per requirement within the stipulated 

date. But as per the decisions or the Hon'Oie Supreme court 

of India in the case of Excise Superintendent,Malkapatnama, 

Krishna District,A.P. V.K.3.N.visweswara Rao and others 

(1996 (6) scale 676), the said instructiCn was revised 

and it was directed thit in respect of all vdcancies Of 



EDAS, excluding chose where the process of recruitment 

through Employment <change/open advertisement has already 

commenced,in addition to notifying through the Employment 

xchange the vacncies shall Oe simUltifleOusly notified 

through Public advertisement  and the candidates nominated by 

the employment exchange as also those responding to the 

open advertisement will, he considered. Admittedly, the 

post in questicn was fallen vacant much prior to the issuance 

of this thnstructions. 

Apart from the aove, ibn the face of the prayer 

made in this Original Application, this Origina' Application 
not 

js/maintdjflable in this rribumial. 

In the said premises, this O.A. is dismissed as 

not being maintainable.No costs. 
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(MAN ORANJAN MO}IANTY) 
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